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(8) In view of the averments made in the application and objections filed by the applicant and
observations made in the report of the Joint Committee regarding environmental violations by
respondent No. 5-project proponent and the mandate of Section 20 of the National Green Tribunal Act,
2010 mandating to apply the precautionary principle and in exercise of powers under Section 19(4) (§) of
the National Green Tribunal Act, 2010, the respondent no. 5-project proponent its directed to desist from
carrying out any further mining in th mining lease in question.
(9) The District Magistrate, Bageshwar and the Senior Superintendent of Police, Bageshwar are directed
to ensure that no illegal mining takes place in the mining lease in question.
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2. Mr. Deepak Bora, Counsel for State of Uttarakhand, 17 New Lawyers Chambers, Setalvad Block,
Supreme Court of India, New Delhi —110001.
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